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Turbine Blade of Uni of Raj han 
Atomic Power at Kota 

538. SHRI BHEEKHABHAI : Will th• 
PRIME MINISTER be plea ed to state: 

(a) whether it is a fact that turbine 
blades of the first and second Units of 
Raja than Atomic Power Project at Kota 

ere not of the Iilternational specifica-
tions; 

(b) whether due to the improper 
vigil and operational expertise there is 
frequent break down; and 

( c) and action Govt. are taking to 
rectify the situation? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF SCIENCE AND 
TECH OLOGY, ELECTRONICS, OC-
EAN DEVELOPMENT AND THE 
DEPARTMENT OF NON-CONVEN-
TIONAL ENERGY SOURCES IN THE 
MINISTRY OF ENERGY (SHRI C.P.N. 
SINGH): (a) No, Sir. 

(b) No, Sir. 

(c) All the Blades in the third and 
fourth stages of the high pressure Rotor 
in both the Units of the Station have been 
replaced with blades of improved design 
and blades in the second stage have been 
strengthened by suitable modifications. 

Status of Minorities Commi sion 

539. SHRI AMAR ROYPRADHAN: 
Will the Mini ter of HOME AFFA1RS 
be pleased to state: 

(a) whether it is a fact that Minorities 
Commission has demanded that status 
and powers equal to that of the Com-
mission for Racial Equality in Britain 
mould be conferred on it to make it ef-
f'cctively; 

(b) if so, the details thereof; and 

(c) the decision of Government there-
on ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ' HOME AFFAIRS 
(SHRI NIHAR RANJAN LASK.AR) : 
(a) to (c). Attention in this connection 

i invited to the Government comments s . th contained at Serial No. 10 m e appen-
dix to the Memorandum of Action TakeD 
on the Third :Annual Report of the Mino-· 
rities Com.mis ion for the year ending 
31 t December, 1980 which was laid o 
the Table of the House on the 3rd August,. 
1982. 

Introduction of Leave Enc hmcnt duri 
Service Period 

540. SHRI AMAR ROYPRADHAN: 
Will the Mini ter of HOME AFFAIRS 
be pleased to state: 

(a) whether Government have since-
taken any final deci ion to introduce 
leave encashment during service period 
in the interest of the Government emplo-
yees as well as Government; and 

( b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
P. VENKATASUBBAIAH): (a) At 
pre ent there is no proposal to allow en-
ca hment of leave to Central Government 
employee during the period of their 
service. 

(b) Does not arise. 

Propo al t0 remove Tibetan.~ and Chakm 
from Arunacbal Pradesh 

541. SHRI AMAR ROYPRADHAN; 
Will the Mini ter of HOME AFFAIRS 
be pleased to state: 

(a) whether it is a fact that Govern-
ment have received a propo al to remove 
the Tibetan and Chakmas lining in the 
Union Territory of Arunachal Prade h and 
withdrawal of trade licence from foreign-
ers and non-Arunaohalis; and 

(b) if so, the decision taken thereon? 

THE MINISTER OF STA TE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
NIHAR RANJAN LASKAR) : (a) and 
(b). Recently the All Arunachal Pradesh 
Students Union haa put forward certain 
demands which included removal of 
foreign national (refugees) and with-
drawal of trade-licences from non-Aruna-
chalis. 
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'(2) Cbakma and Tibetan refugee were 
ttled · n Arunacbal Pradesh under sche-

me of rehabilitation. The question of 
their removal from Arunacbal Pradesh 
does not ari . 

(3) With a view to encouraging local 
tribal entrepreneurs to take to trades, the 
Government of Aiunachal Pradesh have 
been circumspect a bout grant of trading 
licences. 
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Purchase of Sub-Standard Paints 

544. SHRI D. L. BAITHA: Will the 
Mini ter of INDUSTRY be pleased to 
state: 

(a) whether Government departments 
purcha e paints in heavy quantity through 
tenders and lowest tenders are accepted 
on the basis of lowest quotations; 

(b) if so the total quantity purchased 
by various departments of Government ia 
the year 1981-82, the rate and source of 
supply with full particulars; 

( c) whether the paints supplied were 
not of tandard quality due to whi~ 
heavy corrosion took place and the nation 
had to ustain an estimated loss of Rs. 
650 crores; and 

(d) whether Government are aware of 
the fact that the National Committee oa 
Science and Technology had estimated 
as early as 1973 the Jo s due to corrosiou 
in the country at Rs. 400 crores; and 

( e) if so, what t~ps have been taken 
or are proposed to be taken to ensure tho 
supply of standard quality of paints and 
top heavy corrosion thereby resulting in 

national loss? 

THE MINISTER OF INDUSTRY AND 
STEEL A D MINES (SHRI NARAYAN 
DAIT TIWARI): (a) to (e). Imorma-
tion is being collected from various 
Departments and will be laid on the Table 
of the House. 




